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EASTERN ZONE BENCH, KOLKATA

(Under Section 18(1) read with Section 14 of the National Green
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Tribunal Act, 2010)

0Of 2024/ EZ

Jafar Iquebal Middya alias Jafar Ali
Middya, son of Anowar Ali Middya, of
Nafardanga, Madanmohanpur, Post
Office 8 Police Station- Sonamukhi,
District- Bankura, West Bengal, Pin
Code-722207

...... Applicant

-Versus-

The West Bengal Pollution Control

Board & Ors.

...... Respondents

SYNOPSIS OF THE CASE

That letter of Intent for grant of mining lease of river bed

occurrences being Memo No.6790/1(2) dated 21.12.2016 was issued

by the District Magistrate, Bankura in favour of one Anil Kumar, son

of Rajeshwar Singh of Village- Jivrakhan Tola, P.O.Byapur, P.S.

Maner, District- Patna(Bihar), Pin Code-801503 but one namely,

being no way connected with the afore said mining area has been
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doing mining business and extracting sand from the river bed of
Damador in a very clandestine manner. That illegal excavation of
sand and transportation thereof has been done illegally by using

Relain

mechanical devices like JCB and other machineries from the
southern part of the River Damodar beyond its specified jurisdiction,
with the help of his agents and the officials of local administration,
whq are very influential persons engaged in antisocial activities in
the said locality. Against such illegal acts of the private respondent
with his cohorts/agents active in the area who said to be sand
mafias of the locality, thhe applicant jointly with other villagers have
made representations on 09.02.2024, 13.02.2024 and 15.04.2024.
Though, the activities of the miscreanfs/ hooiigans are clearly
violative of the provisions of the Environmental (Protection) Act,
1986, the inaction on the pért of the Respondent Authorities in

redressing the grievances of the Petitioner is bad in the eye of law

and hence, this application.
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EASTERN ZONE BENCH, KOLKATA
(Under Section 18(1) read with Section 14 of the National Green
Tribunal Act, 2010)

Original Application No. Of 2024/ EZ

BETWEEN

Jafar Iquebal Middya alias Jafar Ali
Middya, son of Anowar Ali Middya, of
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21.12.2016

09.02.2024,
10.02.2024 and
15.04.2024

N 420l S

Nafardanga, Madanmohanpur, Post
Office & Police Station- Sonamukhi,
District- Bankura, West Bengal, Pin
Code-722207
...... Applicant
-Versus-

The West Bengal Pollution Control
Board & Ors.
...... Respondents

LIST OF DATES

Intent for grant of mining lease of river bed
occurrences was issued in favour of

Respondcnt No.8.

Representations made by the applicant and

other villagers.
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BEFORE THE NATIONAL GREEN TRIBUNAL Q/i

EASTERN ZONE BENCH, KOLKATA

(Under Section 18(1) read with Section 14 of the National Green
Tribunal Act, 2010)

Original Application No.

Of 2024/ EZ
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BETWEEN
Jafar Iquebal Middya alias Jafar

Ali Middya, son of Anowar Ali
Middya, of Nafardanga,
Madanmohanpur, Post Office &
Police Station- Sonamukhi,
District- Bankura, West Bengal,
Pin Code-72220.
E-mail- su&kwa‘*t"me@awﬂ |- cout.
...... Applicant
-Versus-
1. The West Bengal Pollution
Control Board, Service through
the Member Secretary, having
its office at Paribesh Bhawan,
Plot No.10A, Block-LA, Sector-
11, Bidhannagar, Kolkata-
700106. '

Email-ms.wbpcb-wb@bangla.gov.in

2. The Department of

Environment of West Bengal,
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service through the Additional
Chief Secretary, having its office
at 5t Floor, Pranisampad
Bhawan, Block LB-II, Sal Lake,
Sector III, Bidhannagar, Kolkata
- 700106.
E-mail- psecy.env-wb@gov.in

3. The District Magistrate,
Bankura, Post Office & Dist:jct—
Bankura, Pin- 722101;

Email: dm-bank@nic.com

4. The District Land and
Land Reforms Officer, Post
Office & District- Bankura, Pin-
722101;

Email- dllrobku@gmail.com

e The Superintendent of
Police, Bankura, Post Office &
District- Bankura, Pin- 722101;

Email: spbankura@gmail.com

6. The Block Land and Land

Reforms Officer, Sonamukhi,
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(3)
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Post Office- Sonamukhi,
District- Bankura, Pin- 722207;

Email: Not known

7. The Officer in Charge,
Sonamukhi Police Station, Post
Office & Police Station-
Sonamukhi, District- Bankura,
Pin- 722207;

Email; Not known

8. Samir Ghosh, son of

Subhendu
Banerjee
Kolkata (BRP)
Read. No. 008/2022
“Expiry Date
1/14/2027

Subir Ghosh, of Bitchkhara,

P.S.- Khandokosh, District-

“ Purba Bardhaman, Pin Code-
"/’ ) - / '
Vror W 713142,

Email- Not known

...... Respondents
Thé address of the applicant is given above for the service of
notices of this Application.
The addresses of the Respondents are given above for the
service of notices of this Application.
The Applicant abovenamed begs to present the Original
application challenging the inaction on the part of the
Respondent Authorities on the facts and circumstances as wel]

as grounds as set-out hereunder.



L ‘&_
FACTS IN BRIEF g
1. That the applicant is peace-loving and law abiding citizen of

India and residing at the address as mentioned in the Cause
Title above. This applicant is having locus-standi to invoke the

jurisdiction of this Hon’ble Tribunal.

2. That vide Letter of Inten‘é for grant of mining lease of river bed
occurrences being Memo No0.6790/1(2) dated 21.12.2016
issued by the District Magistrate, Bankura in favour of one
Anil Kumar, son of Rajeshwar Singh of Village- Jivrakhan Tola,
P.O.Byapur, P.S. Maner, District- Patna(Bihar), Pin Code-

801503, the said Anil Kumar had been granted mining lease of

/,_‘_, sand in respect of sand block being 0120DMO020 located in Plot
o _OTAR}’J,

5::;* Subhendu \ no.367, in Mouza-Palshora, J.L.No. 140, P.S. Sonamukhi,
in Subhe ‘ , £ AL . !
O Baneryee | % 2 I .
.= Wolka:a (BRP) '~ District- Bankura over an area of 11.10 acres for a period of
= Kegd. No- (;(;B{ZD’L-’ 35:‘}3 '
A ry Date /00

;}?{, ﬁ"“, 2027 /s /5(ﬁve) years

The photocopy of the Letter of Intent for grant of mining lease
of river bed occurrences being Memo No0.6790/1(2) dated

21.12.2016 is annexed herewith and marked as letter ‘A’.

3. That the applicant herein and also other inhabitants of the

villages as mentioned above are facing environmental hazards

B IR SIS IO



due to illegal and unlawful usage of sand mines by one Samir
Ghosh, Son of Subir Ghosh of Bitchkhara, Police Station-
Khandokosh, District- Purba Burdhaman. That from the local
enquiry by the villagers ' it came to learn that the person as
named above being no way connected with the afore said
mining area has been doing mining business and extracting

sand from the river bed of Damador in a very clandestine

manner.

4. That the said Samir Ghosh as stated above being no way
connected with mining activities nor being a lessee of the said
sand block, has been' extracting sand illegally by using
mechanical devices like JCB g&%&ﬁ’ and other machineries
from the southern part of the R‘w/eﬁx?ﬂDamodar beyond its
specified jurisdiction, with the help of his agents and the
officials of local administration, who are very influential

persons engaged in antisocial activities in the said locality.

Further, upon being chased by the local villagers the said
unscrupulous persons unnecessarily slapping criminal cases
to the local villagers with different rhymes and reasons and

that too in conspiracy with the officials of local administration.

Fillan: Dg wehul poter Uy sy



S. That in terms of the lease agreement the lessee shall not
without the previous consent in writing to the State
Government cannot assign, mortgage or in any other manner
transfer the mining lease or any right, title or interest therein
to any other person but the local villagers got information that
the said Samir Ghosh being a third party is running the sand
block without any permission/sanction by the concerned

Government Authority.

6. That the miscreants are continuing the illegal operation of

excavating sands day and light beyond the area in respect of

/m]

L g .. which lease had been granted for mining activities, for which
’”‘/ Subhendu N\ Podoiu

' v

,-;3 / —*“”:3 ;‘P “‘;_ ~ they are using various mechanical devices like JCB
1| koga. Mo, 0OB2022) £

\  Fxpiry Date / 25 and thereafter, such sands have been illegally transported

) XY
,\\ 1/4/2027 /

2z e P \}{ outside for the personal gain of the above miscreants.

7. That due to such illegél activities of the miscreants as stated
above the local villagers are facing severe environmental
hazards as excessive mining of sand by using various
mechanical devices reversely affected the regular course of
river, which causes river erosion and further depletion of sand

in the riverbed resulting in deepening of.riverbeds and the

Il bkt oty
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widening of river mouths which increases the salinity of the
water. Therefore, the homes and livelihood of the villagers
liviﬁg nearby are greatly affected and the villagers are passing
their days in great apprehension that any time the villages may

get flooded during monsoon if that situation continues.

The photograph of the concerned riverbed and illegal mining

area is annexed herewith and marked as annexure B’.

8. That against such corrupt practices by the miscreants and the
influence of organized sand mafias in the locality towards
: continuation of illegal m1n1ng even beyond the area that is

/’;-;' ?::-\ spec1ﬁed for sand mining by using various mechanical devices
1 :[‘ /'1

e

™

£ lik(? JCB Poclaln the -applicant herein jointly with other

\O\
gan2 ,\, 3] wllagers have made several representations on 09.02.2024,

2o ‘ :‘;vgf\' 1,30 8& 2024 and 15.04.2024 photocopies of the representations

I,l’ ,l"\.k/" ;4.\

/ dated 09.02.2024 along with translated copy, 13.02.2024 and

T 15.04.2024 before the Respondent Authorities praying for their
intervention into the matter and taking steps to prevent such

environmental hazard.

The are annexed herewith and marked as annexure ‘C’.
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That after receiving the representation dated 13.02.2024,
officials of the local administration came for inspection of the
concerned area, where the operation of the illegal mining is
going on but till date no positive initiative has been obtained
by the Respondent Authorities to stop such hazard. Moreover,
the illegal activity of sand excavating and transportation is still
continuing by the above named miscreants and their
agents/persons in the dark of night by using various
mechanical devices like JCB proglen and as a result of which,
the condition of the area is getting deteriorated rapidly as a

result of which deep pits are formed causing drop in the

9 ?f. ground water level leading to water scarcity in the area and

// further altered flow patterns and sediment loads negatively

impact aquatic ecosystems, affecting both flora and fauna.

That the aforesaid sand block are being used by unauthorised
persons in a very clandestine manner in collusion with some
greedy government ofﬁcials without having any prior
permission taken by the government and the miscreants are
continuously doing illegal sand mining and transportation
thereof in the area beyond the mentioned area in the lease

agreement and that too in such a manner, which causes

1
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serious threats to ecosystems and communities living nearby
and as such the persons are liable for breach to the lease
agreement and the government ought to have taken steps
giving due weightage to the grievances of the local villagers.

11. That Section 3(e) of the Mines and Mineral Development and
Regulation Act, 1957 Act aims to prevent illegal mining and
further, the Supreme Court of India mandated that approval is
required for all sand mining collection activities, even in areas
less than S hectares as per Environment Impact Assessment
(EIA), 2006. Despite of the applicant and other villagers are
bringing several allegaﬁons of illegal sand mining and

/,—”6’:;;{‘;?\}/ ‘ transportation by the local miscreants/hooligans and private
47 4:{_ \.‘2
* 5 .

/A: respondent with the active support of local administration

; £
Of  Bemmiet NOW g -
Aolnata &‘%&?fji | which is violative of the provisions of the Environmental
5 ‘:\»’.&";"{54 ,,, Date m(&f ' : :
"N, 1az027 /& )/ (Protection) Act, 1986 and the inaction on the part of the
JiaN [ /.
73, /6 =
N e s

Respondent Authorities in giving due weightage to the
grievances of the applicant and other villagers, is bad in the

eye of law and against the provisions of law.

GROUNDS
L. FOR THAT the applicant herein and also other inhabitants of

the villages as mentioried abové_ are facing environmental

T gkt rethp



hazards due to illegal and unlawful usage of sand mines by
onc Samir Ghosh, Son of Subir Ghosh of Bitchkhara, Police
Station- Khandokosh, District- Purba Burdhaman. That from
the local enquiry by the villagers it came to learn that the
person as named above being no way connected with the afore
said mining area has been doing mining business and
extracting sand from the river bed of Damador in a very

clandestine manner.

FOR THAT the said Samir Ghosh as stated above being no way
connected with mining activities nor being a lessee of the said

sand block has been extracting sand illegally by using

. o Poeloin .
mechanical devices like JCB --m&ﬁnd other machineries

from the southern part of the River Damodar beyond its

“. specified jurisdiction, with the help of his agents who are very
Jinfluential persons engaged in antisocial activities in the said

" locality. Further, upon being chased by the local villagers the

said unscrupulous persons unnecessarily slapping criminal
cases to the local villagers with different rhymes and reasons
and that too in conspiracy with the officials of local

administration.
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. FOR THAT the miscreants are continuing the illegal operation

22115 )@'Iv
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of excavating sands day and light beyond the area in respect of
which lease had been granted for mining activities, for which
_ Polain
they are using various mechanical devices like JCB plwogion

and thereafter, such sands have been illegally transported

outside for the personal gain of the above miscreants.

IV.  FOR THAT due to such illegal activities of the miscreants as

stated above the local villagers are facing severe environmental
hazards as excessive mining of sand by wusing various

mechanical devices reversely affected the regular course of

\ river, which causes river erosion and further depletion of sand

.p\r
< *\

W in the riverbed resulting in deepening of riverbeds and the
2

(":_‘;widening of river mouths which increases the salinity of the
[zl
Jrt

Ctivi}éter. Therefore, the homes and livelihood of the villagers

N i,.,
4&-) “living nearby are greatly affected and the villagers are passing
their days in great apprehension that any time the villages may

get flooded during monsoon if that situation continues.

V. FOR THAT against such corrupt practices by the miscreants

and the influence of organized sand mafias in the locality

towards continuation of illegal mining even beyond the area

J enin Spuched Mwddys, '
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that is specified for sand mining by using various mechanical
devices like JCB Poclain, the applicant herein jointly with other
villagers have made several representations on 09.02.2024,
13.02.2024 and 15.04.2024 before the Respondent Authorities
praying for their intervention into the matter and taking steps

to prevent such environmental hazard.

FOR THAT after receiving the representation dated 13.02.2024,
officials of the local administration came for inspection of the
concerned area, where the operation of the illegal mining is

going on but till date no positive initiative has been obtained

. by the Respondent Authorities to stop such hazard. Moreover,

thé».\illegal activity of sand excavating and transportation is still

' 1y
continuing by the above named miscreants and their

/ ,
Ats/persons in the, dark of night by wusing various

/mechamcal devices like JCB Poclain and as a result of which,

5

the condition of the area is getting deteriorated rapidly as a
result of which deep pits are formed causing drop in the
ground water level leading to water scarcity in the area and
further altered flow patterns and sediment loads negatively

impact aquatic ecosystems, affecting both flora and fauna.
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VII. FOR THAT due to excess usc of excavation beyond the
sanctioned limit is a complete unauthorized encroachment on
flood plains of river and also violation of soil degradation at the
behest of the local hooligans, private respondent with the

active support of local administration.

VIII. FOR THAT Section 3(e) of theMines and Mineral Development
and Regulation Act, 1957 Act aims to prevent illegal mining

and further, the Supreme Court of India mandated

that approval is required for all sand mining collection
activities, even in areas less than 5 hectares as per
Environment Impact Assessment (EIA), 2006. Despite of the
applicant and other villagers are bringing several allegations of
illegal sand mining and transportation by the local

miscreants/hooligans and private respondent with the active

support of local administration which is violative of the
provisions of the Environmental (Protection) Act, 1986 and the
inaction on the part of the Respondent Authorities in giving
due weightage to the grievances of the applicant and other

villagers, is bad in the eye of law and against the provisions of

law.
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LIMITATION

That the instant application is being filed within the period o
limitation as prescribed under Section 14 of the National Green
Tribunal Act, 2010 as no steps has been taken by the Respondent
Authorities till date to prevent illegal sand mining despite the
applicant has preferred representations dated 09.02.2024,

13.02.2024 and 15.04.2024.

PRAYER
The applicant, therefore, prays that:-
Under the circumstances, the Applicant most humbly prays as
follows:-
(a) Steps be taken to immediately stop environmental hazard
caused due to illegal mining of sand and transportation thereof in

the concerned area by the local hooligans/miscreants;

(b) Steps be taken to immediately identify the local
hooligans/miscreants involved in illegal sand mining and
transportation thereof in the concerned area and appropriate

criminal proceedings be started against the miscreants.

(c) Such other or further order and/or orders, direction and/or

directions as this Hon’ble Tribunal may deem fit and proper.
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VERIFICATION

LJafar Iquebal Middya alias Jafar Ali Middya, son of Anowar Ali
Middya, the Applicant herein, do hereby solemnly affirm and declare
that the statements made in paragraph j to 14 in the said
application including the cause title are true to my knowledge and
best of my belief and I sign this verification on this the 2% day of

April, 2024 at the court premises.
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SUBHERDU BAKERJKS
Metary, Govt. of W.B.
Regd. No.-008/2022

Hlomente,: High Conrt, Calentte

23 APR 2024




i et Y O SN Y N1 TP A
i s i o o N T

Ari\ Rumaj,
Palnhong

Sonamu ;.

Letter of Intent (LoI) for grant of mining lease of r
bed occurrences o

- g ) T T 0 g e e
e At T

et £ e 3 T,

T S . A vl st o TP o 2 o

Fenes W‘.u,,wwﬁf-‘?_" LR o, RO . v P sy -

L5 ORISR i TR e e

k& E %



Government of West Bengal
Office of the District Magistrate & Collector

Bankura s
MemoNo. G 4+90C ; Date: 1)/\1} 2016
To | * T
(nil Kumar 150
Slo- Rajeshwar Singh,

Vill- Jivrakhan Tola,

P.O.- Byapur, P.S.- Maner,
District- Patna (Bihar).
PIN- 801 503.

Sub:- Letter of Intent with reference. to e-auction conducted on and from

07/11/2016 ' to _ 09/11/2016  for grant of mmmg lease: for sand in sand, S

block __0120DM020  (Name of the Sand bleck) located in plot No. = 367 -

in Mouza _ Palshora , JLNo. : 140 ., P.S.  Sonamukhi _, District.
Bankura dv,er_an area of = 11,30 . acres ™ In. the rNerbed of_.'

Damodar

1.  The District Committee for Competlbve Biddmg of Minor Mmerals, (hence.or"‘x the Dlstnct::-: ‘o
Committee) __ Bankura i pursuant. to rul::s 38 and 41 of the west Bengal Minor. =

Minerals Concesslon Rules, 2016 and the- West Bengal Minor Mmerals (Auction) Rules,
2016 (hereinafter auction rules) issued. nou’cé inviting e-auction dated 24/10/2016
to commence the e-auction process for grant of mining lease for sand in respect of sand
block __0120DM020- (Name of the Sand block) located in plot sl 37t

Mouza __ Palshora , J.L.No. __140 , P.S _____SQ_[@_I’,U_U_&L The é—aUcﬂon process
was conducted in accordance with-tha said Rules and also the: tender documentfur t;he

said sand block which was duly pubhshed in: Govemment’s e-procurement porta[as per

extant rules and Sri ___Anil Kumar has been dedared 35 successful bldder under Rule
9 (8) of the sald Auction Rules.

2.  As required under Rule 10(1) of the said. Auctlon Rules, Sri An i !S_umgg has rnade
payment of the first Instalment / M—ameunt of the Bid Amount, being one-third / whefe

ameunt of the bld amount, amounting to Rs. —2.07,400/-_ (Rupees. __J}m_LaLh
Seven Thousand Four Hundred only _ ) through ___Chegue/ Draft (rnode of payment)

on __07/12/2016 _ (date of payment) which has duly - been recelved dn
13/12/2016 __ (date of recelpt of payment). _,.', g pm e

g gy
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Letter of Intent

Accordingly, pursuant to Rule 10 (3) of the said auction Rules, this letter of intent is hereby

issued for grant of mining lease for sand in respect of sand block __01200M020__ (Name

of the Sand block) located in plot No. __367 _ in Mouza __ Palshora , J.L.No. 140 -
P.5. __ Sonamukhi _, District ___Bankura: _ overan area of __11.10 acres in favour

of Sri ___Anil Kumar. for a period of 05 (Ejtvg) years subject to the following herms and

conditions:

Terms‘ gnd Cdu’ ditions
1. This letter of intent and subsequent grant' of afore.rnentioned mining lease shail be subject
to the provisions of the MMDR Act, 1957, West Bﬂngal Minor .-:ineréls Cmcessioﬁ Rﬁ!es,
2016 and West Bengal Minor 'therals (Aucbon) Rules, 7016 as amended from t{me to
time and Sri ___Anil Kumar __ shall be granted the mining lease only upon sabsfactory
completion of the requirements shpulated 1n tha -:axd Rules.

2. As per rule 10(2) of the said rule, the. rest of tra bxd =mo.mt shall be daposxted in two

equal instalments within 45 (Forty ‘?ve) cays from the date of issuance of 'J‘&AWBI‘d of =ESY

Contract (A.0.C).

3. Sri __ Anil Kumar  shell furnish a Mining Plan aiong. with Mine Closure Plan as per
model format issued by the Ccmmerce and Industnes anartmont under letter No. 420-
CIfO/MIN/GEN- -MIS/16/2016(PT.) dated 28/07/2016 duly approved by the competent
authority within two months from the date of issue of the Letter of Intent (LoI)

4. The successful bidder shall furnish performance security, bemg 10% of the bzd amount in
the form of bank guarantee before executlon of the deed of . lease as per Rule 11 of the e

West Bengal Minor Mineral (Auction) Rules, 2016

5.  For the purposé of mining operation In any area, fi fi nanCtal assurance shall be furnished by
every leaseholder. The amount of financial assurance shall be rupees 15 thousand per
hectare of the mining lease area put to us& for mining and allied activities or mpe@ fifty -
(50) thousand, whichever is higher, in any of the forms as referred to m Rulq« 18°of the
West Bengal Mincr Minerals Concession Rules, 2016. The successful bidder sm.l .N?nish
Financial Assurance amounting to Rs. ___ 68,000/-  (Rupees Sixty Eiqht"rhousmg




10.

11.

12.

13.

=\

only ) in any of the forms mentioned under Rule 18(2) of the West Bengal Minor
Minerals Concession Rules, 2016 before execution of the deed of lease.

The successful bidder shall submit Envnroqmental Clearance (E.C. )In re.spect of the above
menﬂoned sand block duly issued by D rict Level Environment: Impact Assesment e
Authcﬂty (DEIAA) or State Level Enwronment Impact Asessment Authonty (SEIAA) ar 3
Mlnistry of Environment, Forests & Clxma":‘:Change (MoEF & CC} the case may be as per |
Emnronment Impact Assessment NOtlﬁCBtl 2G06 as amended;;; N

The successﬁsl bidder shall also. obtam
lke as required under apphcable Iaws_u

The: successful bidder shall be bound to!
Sand Mining Management Gundelmes, 20

ow the gu:dehnes stlpu!ated mme Sustainable s

;g;ued by the Mimstry of Ermronment, Fcrest
and Climate Change, Govern\mé’nt oF Indlas for undenzkmg mining operabon in: the .
concerned sand block after registxatign o

The successful bidder have to depOSl
account of. preliminary expenses for \
Me!:allurglcal Indusmes-oo-m?_-ﬁ}' :
Concessnon Fee5—16~0ther Fees" and such further sum ¢ f I ¢ '_»

The draft mining lease deed shall be infhe Model Form prescnbed.ln W‘B Mlnor M'nerals AP

Concessmn Rules, 2016 sub]ect to incorporahon there.m of th _d

i Fnia e

The deed of lease, after. execution, shall be:| 'glstered by you, at:your own costs and no j.'.; %

Mining Operation In the area shou!d be sta;tedfbefore regnstraucn otlease deeds SRS ;.‘_f

The draft mining lease dead should be prepared in durable papers neatly In preparing the
draft Mining Lease, care should be taken tn leave sufﬂdent space ln between ‘two fines in
order to permit if necessary corrections thereln The draft Minlng Lease deed should a{so

be compared very carefully before submlsslon thereof to the Govemment. Ly N

4 *af

This order Is also subject to the following conditions to be fulﬁﬂed at the ﬁme o \’ 3
1
submission of draft Mining Lease deed. { JE &S }\4 } !




(‘QO )

a) The successful bidder has to submit valid and
duly authenticated.

b) The successful bidder has to submit Royalty Clearance Certuﬁcate, m or*gmal (if the
Successful bidder was a lessea On previaus occasien).

up-to-date L.T.R. and S.T.C. Certificates,

14, No machineries §; ke pay loader ete. s‘rall be used for extracbon ofsand ﬁom the m'er bed

Any contravention of this condition ma\,rr ‘be zllowed :L.blect to pnor permmon of the
District Autha*xty on case to caxa baszs 54

rated in the G'ant Order other barms
Minerals Conoessmn Rules, 2016 and

15. Saveand execept the terms and condmons as incorpo
and conditions as specified i in the West B bergal Minor
those which will be made by the state Gove'nment

This Letter of Intent (Lel) shall remain \'aﬁd for a period of two months from the dete of.
its issvance and if the successiul bide is tnab'e to fulfil all the above cond’t]
period he may submit an ap,,hcatmn addr&ssadto the
Such application may be submitted to this end rcr due processing.
the Chairperson of the District Comm:tte= resen:as the right to
Intent (LoI) for such reasonable period as it deemed fit.

The. sttnct Magtstratﬂ bemg
ex‘end the valxd”ty of Letter of

Goffe

District Maglstrate
Bankura e

MemoNo: (g 0/1 (1) '

Copy to:
1) The Joint Secretary, C& I Department for kind lnformation
2) The Chlef Mining Officer, Asansole for information,
@ 2/ / Lin

District Magistr; 13
Bankura

ons with!n thss 5
DIS‘h’ICt Vtagstraue for extens:on of time‘ o

o /1) 20

-
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Palshura, West Bengal, Indla

Unnamed Road, Palshura, West Bengal 722112, India
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To, Date- 09.02.2024
The B.L. & L.R,O.,

Sonamukhi,

Bankura

Sub- To stop illegal excavation and transportation of sand

Sir,

We, the people of Sonamukhi Block, beg to state you that within
Mouza-Palshora under Sonamukhi Block there are local
hooligans/sand mafias who are illegally excavating sand and
transport the same. We, therefore, request you to save government
property and riverbed. Since our country is river irrigated, we pray
before you to take steps for stopping such illegal activities. If you take

suitable steps for the same, we shall be grateful.

Thanking you,

Yours faithfully ,

Residents of Sonamukhi Block
1. Munui Villagers.

2. Vilagers of Palshora Mouza.

MY

~
L) NN



To,

Sir(s),

-4 -

Date:- 13.02.2024

The Director General of Mines Safety,
Government of India, Sardar Patel Nagar, Post

Office- Dhanbad, District- Jharkhand, Pin-
826001;

The District Magistrate, Bankura, Post Office &
District- Bankura, Pin- 722101;

The District Land and Land Reforms Officer,
Post Office & District- Bankura, Pin- 722101;

The Superintendent of Police, Bankura, Post
Office & District- Bankura, Pin- 722101;

The Block Land and Land Reforms Officer,
Sonamukhi, Post Office- Sonamukhi, District-
Bankura, Pin- 722207; : :

The Officer in Charge, Sonamukhi Police
Station, Post Office & Police Station-
Sonamukhi, District- Bankura, Pin- 722207;

SUB:- Complaint by the villagers of Palshora, Dubrajpur,
Nafardanga, under Police Station- Sonamukhi, District-

Minor Minerals(Auction ) Rules, 2016 and running of
business thereby complete violation of the Covenants of
the Lessee under West Bengal Mineral Development and
Trading Corporation Limited.

Mining Area:- Mouza- Palshora, J.L No- 140, R.S Plat;Na- 367,
?:orresponding to L.R Plot- 562 under 'Pglicé.%m%;\
Sonamukhi, District- Bankura, San,cl."1-*_‘;..,B'lqc!;_~.:<._‘P,,lﬂp‘-‘-('\ AN
0120DM020- v;._,". / ) l,:f:’.' '3 ;:‘."." y

D[ Ay Yy
s3d "j<";"L:/".‘ “Tc?‘, ‘A H S¥4
i;,‘,!::." *d:‘.\:‘:ﬂr(}-\f “ 'I'r“:;’;

. : 'a:";‘i T PES R
We, being the local inhabitants of the villages-as. mentioned’C"

5%

e
o |

r Ao Lo e A v
above are facing environmental hazards due to illegal andn.euqlg‘}!ﬁﬂ G
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usage of sand mines by one Samir Ghosh, Son of Subir Ghosh of
Bitchkhara, Police Station- Khandokosh, District- Purba Burdhaman.
That from the local enquiry by the villagers it came to learn that the
person as named above being no way connected with the afore said

mining area has been doing mining business and extracting sand from
the river bed of Damador in a very clandestine manner.

That so far knowledge of the villagers the sand block as stated
above has been given on lease by the West Bengal Mineral
Development and Trading Corporation Limited to one Anil Kumar of
District- Patna, State- Bihar and said Anil Kumar being the lessee is
empowered to exercise and enjoy the lease subject to restriction and
condition as enumerated in Part-III and Part-VII of Form D used for

the purpose of mining lease by the West Bengal Mineral Development
and Trading Corporation Limited.

That one Samir Ghosh as stated above being no way connected
with mining activities nor being a lessee of the said sand block has
been extracting sand beyond the limitations prescribed by the
Government.

That the aforesaid sand block are being used by an
unauthorised person without having any prior permission taken by
the government and being chased by the local villagers the said
person unnecessarily slapping criminal cases to the local villagers
with different rhymes and reasons and that to mrconsplragy\thh
some government officials. 25

consent in writing to the State Government cannﬁt assxgn, mortéage
or in any other manner transfer the mining lease or ahy right,- hﬂe or.
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interest therein. but so far the sand block as stated above is running
by the third party without the lessee in a very clandestine manner and
the persons are liable for breach to the lease agreement and as such
the government ought to have initiate appropriate proceedings against
the perpetrator and matter should be addressed to the mine safety
officers of the Government. The Government in the welfare state ought

to give weightage to the grievances of the local villagers.

Hence you are hereby requested to cause and proper enquiry
and take reasonable steps against the persons involved of running the
said sand block as stated above. Under compelling circumstances the
villagers are hereby lodging this complaint before the appropriate
authority to get rid of the situation as prevailing in and around the

area in question.

Yours Faithfully

N
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TO

<2

The District Magistrate,

Bankura, Having office at Bankura, Post office Bankura,
District Banknra, Pin - 722101

Sub:- Dlegal lifting of sand for to cause damape environment as well as habitation of several villages
situated by the side of the bank of river Damodar.

Respected Sir,

b)

22

2354V S @[

<3| Rogu Sxcitar

We, the undersigned villagers of munui beg to state as follows:-

Qur village MUNUI by name is situated by the side of the bank of River DAMODAR at Mouza :
Palshora J.L. no 140

Anil Kumar son of Rajeswar Singh.resident of vill: Jivrakhan Tola.P.O: Byapur. P.S: Maner.Dist
Patna(Bihar) ,Pin-801503 had owned the letter of intent for the grant of Mining lease for sand
Plot No 367 and L/R plot No 562 over the specific area of Land 11.10 acres. But his appointed
ane Agent Provat Bauri by name along with his anti social elements zre engaged to excavate sand
in the northem side and another agent Shyamal Bepari by name resident of vill:Suri Dist:
Birbhum along with his antisocial associates like Dalim Mordal S/0 Jalal Mondal and his sons
are engaged in excavation of sand illegally by using Mechanical devices like JCB proglen and
other machineries from the southem of River Damodar beyond its specified Jurisdiction.

This illegal operation is continuing day and night, being created a panicky situation among the
people in the area making false statement of lease mining area. It is pertinent to say that one Zilla
Parishad member of Bankura Zilla parishad Debasish Ghosh. S/O Dijopado Ghosh resident of
Amritpara,P.O+P.S: Sonamukhi and one Contestant Chanchal Sarkar both are behind the sand
racket. They are also encouraging the oppointed epents as stated above to conduct this illegal
unbridled transportation of sand by engaging huge numbers of trucks,dumpers.tractors and many
other vehicles.

It is nlso noted that if measurable action is not iniated Immediately to s:op this illegal operation
then the lives of the peeple residing by the side of the bank of River Damodar allied and adjacent
to the mentioned sand Block will be totally washed out By the flood water of monsoon aheading
and the huge agricultural land will be submerged baring irrecoverable loss and damage.

This desperation is adopted only to enrich the election fund illegally Mr. Debasish Ghosh and
Chanchal Sarkar may be introgated in quest of their immense fortune and their illegal sources by
the appropriate suthority/agency.

Hope your kind intervention will erndicate the inpending sufferings and miseries of the habitants
as mentioned above and thus be obliged.

With Best regards.

>g) PapL Roy <l
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TO
The Additlonal Distriet Maplstrate,

Uankurs, laving office at Uankura, Post office Nankura,
Distiet Dankura, Pln - 722100

Subz Wegal UNing of sand for to eans

edamape environment as well as habltatlon of severn! villages
situnted by the side of the bank of riv

er Damoilar,

Respected Sir,

We, the undersigned villagers of munui beg 1o state ns follows:-

a)

Our village MUNUI by name is situsted by the side of the bank of River DAMODAR at Mouza :
Palshom J.1.. no 140

B) Anil Kumar son of Rajeswar Singh.resident of vill: Jivrakhan Tola.IO: Dyapur, P.S: Maner,Dist

Pama(Dihar) .Pin-801503 had owned the letter of intent for the grent of Mining lease for sand
Plot No 367 and 1/R plot No 562 over the specific arca of Land 11.10 acres. Dut his appointed
one Agent Provat Bauri by name nlong with his anti social clements are engeged o excavate sand
in the northem side and another agent Shyamal Depari by name resident  of vill:Suri ,Dist:
Birbhum along with his antisacial associates like Dalim Mondal $/0 Jalal Mondal and his sons
are engaged in excavation of sand illegally by using Mechanical devices like JCB proglen and
other machineries from the southern of River Damodar beyond its specified Jurisdiction.

This illegal operation is continuing day and night, being created a panicky situation among the
people in the arca making false statement of lease mining arca. It is pertinent to say that one Zilla
Parishad member of Bankura Zilla parishad Debasish Ghosh, S/0 Dijopsdo Ghosh resident of
Amritpara,P.O+P.S: Sonamukhi and onc Contestant Chanchal Sarker both are behind the sand
racket. They are also encoursging the appointed sgents as stated above 1o conduct this illegal
unbridled transportation of sand by engaging huge numbers of trucks,dumpers,tractors and many
other vehicles,

It is elso noted that if measurable action is not inisted Immediately to stop this illegal opermtion
then the lives of the people residing by the side of the bank of River Damodar allicd and adjacent
to the mentioned sand Block will be totally washed out By the flood water of monsoon sheading
and the huge agricultural land will be submerged baring irrecoverable loss and damage.

This desperation is adopted only to enrich the election fund illegally Mr. Debasish Ghosh and
Chanchal Sarkar may be intropated in quest of their immense fortune end their illegal sources by
the eppropriste authority/agency.

Hope your kind intervention will eradicate the inpending sufferings and miseries of the habitants
s mentioned sbove and thus be obliged.

colr

With Best regards. -
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T0
WBMDTCL
3rd Floor, DJ-10, WBIIDC Building
DJ Block, Sector 11, Salt Lake City Kolkata - 700091

Sub:- Megal lifting of sand for to canse damage environment as well as habltation of several villages
situated by the side of the hank of river Damodar.

Respected Sir,
We, the undersigned villagers of munul beg to state as follows:-

a) Our village MUNUI by name is situated by the side of the bank of River DAMODAR at Mouza :
Palshora J.L. no 140

b) Anil Kumar son of Rajeswar Singh,resident of vill: Jivrakhan Tola,P.O: Byapur, P.S: Maner.Dist
Pama(Bihar) .Pin-801503 had owned the letier of intent for the grant of Mining lcase for sand
Plot No 367 and /R plot No 562 over the specific area of Land 11.10 acres. But his eppointed
one Agent Provat Bauri by name along with his anti social elements are engaged to excavate sand
in the northem side and another agent Shyamal Bepari by name resident of vill:Suri ,Dist:
Birbhum along with his antisocial associates like Dalim Mondal S/O Jalal Mondal and his sons
are engaged in excavation of sand illegally by using Mechanical devices like JCB proglen and
other machineries from the southern of River Damodar beyond its specified Jurisdiction.
This illegal operation is continuing day and night, being crested a panicky situation among the
people in the arca making false stalement of lease mining area. It is pertinent to say that onc Zilla
Parishad member of Bankura Zilla perishad Debasish Ghash, S/0 Dijopado Ghash resident of
Amritpara,P.O+P.S: Sonamukhi and one Contestant Chanchal Sarkar both are behind the sand
racket. They are also encouraging the appointed agents as stated above to conduct this illegal
unbridled transportation of sand by engaging huge numbers of trucks,dumpers.tractors and many
other vehicles.
It is also noted that if measurable action is not inisted Immediately to stop this illegal operation
then the lives of the people residing by the side of the bank of River Damodar allied and adjacent
1o the mentioned sand Block will be totally washed out By the flood water of monsoon aheading
2nd the huge agricultural land will be submerged baring imecoverable loss and damage.
This desperation is adopted only to enrich the election fund illcgally Mr. Debasish Ghosh and
Chanchal Sarkar may be introgated in quest of their immense fortune and their illegal sources by
the eppropriate authority/agency.
Hope your kind intervention will eradicate the inpending sufferings and miseries of the habitants

23 mentioned above and thus be obliged.

With Best regards.
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. Jafar lquebal Middya
ARSI e wifey fgt
: Father : Anowar Ali Middya
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VAKALATNAMA ~

In Tth-lg#GeuH—A-t—G&leu&a No:\'\wa.\ Gurzu ’(’mhwm
District : %A&\(wm/ Eooteon Bevl Reual, Kolkake -

Criminal Revisional

Constitutional Writ Civil

Appellate Jurisdiction
OIA‘ NO- No. of QOQ_L’
Jabhr 1 ' 3 An Appellant
AR 1a but‘mk M, (»Q NA/ »
\ o ' ! Petitioners
Q\AA/‘! M wu_url—’

Respondent
Opposite Party

Vakalatnama on behalf of, — Al’b\"%"‘j"/

Know all men by these presents that by Vakalatnama 1/We appoint the advocatcs noted below or

anyonc of them my/our lawful Advocate or Advocates —w%”fﬁmmm
in the above matter for appearing conducting.and arguing the same for depositing or withdrawing

any moncy in connection therewith for moving the Court in any matter connected therewith,
for preparing the paper book in the case and for putting in papers, petitions etc. On my/our
behalf for filing, taking back any documents for withdrawing suits or appeals or petitions
with pcrmission to institute fresh suit etc. For signing and filling petitions of compromise in ;
connections with the said matter and for taking copies of paper from the Record and I/'We
further say that any act. Done by my/our said Advocate on Advocates or by any one of them
afier accepting this Vakalatnama, shall be considered as my/our own true and lawful act.
And I/We further hereby agree and undertake to pay the said Advocates his or theit fees as seftled
and all othcrs sums that may be necessary to carry out the requisition of the Court and
othenwisc to cnable the said Advocates to conduct the case properly, Failing which the said
Advacalcs after notice to me/us will be at liberty to withdraw from further conducting the case.
IN WITHNESS WHERE OF I/WE sign and exccute this Vakalatnama on this the
20+4 : day of. A}Jn“ . 2024

Namg of Advo'catc
‘ SobeA SEN GUPTH,
Ab«vacu\"e » | »
sy Q»ﬂ Asswaﬁ*w R«w« No \S e et
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BEFORE THE NATIONAL GREEN
TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
(Under Section 18(1) read with Section 14
of the National Green Tribunal Act, 2010)
Original Application No. Of 2024/ EZ

BETWEEN

Jafar Iquebal Middya alias Jafar Ali
Middya, son of Anowar Ali Middya, of
Nafardanga, Madanmohanpur, Post
Office & Police Station- Sonamukhi,
District- Bankura, West Bengal, Pin
Code-722207

...... Applicant
-Versus-
X The West Bengal Pollution Control
A< OLAR P Board & Ors.
S o wrew Respondents
R
AN 42027 ‘/_/\_
Mo ol APPLICATION

Sobien Sen GoPTh -
C{ 0 ,MALAY BHATTACHARYYA
ADVOCATE
HIGH COURT, CALCUTTA
BAR ASSOCIATION ROOM NO. 15
Kolkata - 700 001
CONTACT NO. 9830753947
E-MAIL: malaycourt@gmail.com
Sl

N
A

9 9 APR 004




